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NOTIFICATION

The 17th October, 2023

No. L(;L.189/2020/26.– The following Act of the Assam Legislative Assembly which

received the assent of the Governor of Assam on llth October, 2023 is hereby published for

general information.

ASSAM ACT NO. L OF 2023

(Received the assent of the Governor 11 th October, 2023)

THE ASSAM MOTOR VEHICLE TAXATION
(AMENDMENT) ACT, 2023
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AN
ACT

further to amend the Assam Motor Vehicle Taxation Acl 1936. Assam Act
No,IX of
1936Preamble Whereas it is expedient to amend further the Assam Motor Vehicle

Taxation Act, 1936, hereinafter nfmred to as the principal Act, in the mariner

hereinafter appearing;

It is hereby enacted in the Seventy-fouRh Year of the Republio of

India, as follows:.

Short title, 1 . (1) This- Act may be called the AssanI Motor Vehicle Taxation
extent and (Arnendment) Aq 2023.
cornnrencernent

(2) it shall have the like extent as the Principal Act.

(3)Save as otherwise provided, it shall deemed to have come into force on
ladt July 2023.

Amendment of
Section - 4E

2. In the principal Act, for section 4E, the following shall be substituted,
nameiy:.

“Motor
Vehic}e Tax

on all

types of
sleeper

4E. Motor Vehicle Tax on all types of Sleeper Bus: -

There shall be charged, levied, and paid to the Government the tax payable
under section 4 of the Act, at the rate as described in Schedule-II for all
types of sleeper bus at the time of first registration in Assam"'

Amendment of
Section 5 A

3. In the principal Act, for sections SA ,the foIlawing shall be subsdtute(L
namely:

“5 A. Fine for delayed payrneM: Every owner of a niotor vehicle who fails
to pay the tax payable under this Act in time, shan be liable to pay a fine @
Rupees 20 (Twenty) only per day for every day of such delayed pawent.”

Amendalent of
Schatu ie I

4. In the principal Act, in the Schedule-I,

(i) in ARTICLE NO. KA), for SL No.1 to 7, the folk>wing shall be
sabsthuted, namely :-

“ARTICLR NO. 1( A) - One Time Tax <om '" N''-T'"'Wt
(Personal iad) Four-Wheeler Vehic ies .
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Cost price of the 4.Wheeler
Vehicle and original price
thereof, excluding GST

Rate of OfF for new vehicles to
be registered for first time
(Mode of Payment-To be paid in
full at the time of first
registration

Original m> atm
o;imm) i
Lakhs and up to Rs 10 lakh

4.5% of the Original Cost

7% of the Original Cost

Original Cost price above Rs
tO Lakhs and up to
Rs. 20.00

10% of the Original Cast

l
20.00 Lakhs

(ii) in ARTICl£ No.] (B), Sl. No$ 1,2,3,4 &5, the following shaH be
substituted, namely :-

Taxation Structure

In case of it mmm
SI Personalized) TwbWhee]er
M o on First

the Two-wheeler vehicle registration
Up to Rs 1 lakh 6%
At;i;MmRBK2 8%3 !akhs

3
Above Rs 3 !akhs 9%

Amendment of
Schedule 11

5. in the principal Act, in Schedule-n,–

G) in ARTICLE No.11, the following shall be substituted, namely :-

“Article No. 11 Tractors (Transpon/Non-Transport)&

Si.No. Description of Vehicle Rate of Tax

Not exoee(m
Exceeding 2 hfF but=;iTeTR;i
5 MT
Exceeding 5mra-
9MT
IIMIX;RR

One Time Tax (OTT) @
2% of the cost of vehicle

excluding GST
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The rate of tax for the Tractat purchased and registered prior to the
comnenoement of the Act shall be in the following rates, namely b

Description of vehicles i Annu$1 Tax Quarterly Tax

Rs250.OO
Rs.500.00

Not exceedinm
Exceeding 2 h

SMrexceedi

b==i£n£l-nIKKii
exceeding 9b4T
mug mf

a
Rs.2000.00

Rs.4000.00

ks.6000.oo

Rs.1000.00

Q

(ii) for the ARTICLE No.111, the followiag shall be substituted, namely :-

“Artick No. in TraiIors (Transport/Non-Transport)

Description of Vehicle Rate of Tax

ml mFrmIMhi; Ii;;I
2 MT
1 ty-above
2 MT unto 5 MT
r carrying capacity above
5 MT but not Exceeding 9MT
Exceeding 9MT

One
of th
excluding GST

The rate of tax for the Trailor purchased and registered prior to the
ccrnmenc'eatent of the Act shall be in the following rate :-

Description of vehicles Annual Tax

FsmM
,Rs.2000,00

Quarterly
Tax
Rs.250.00

Rs.mab

,iler carrying capacity
2 MT

MediA- mr carrying
capcity above 2 MT upto 5

Heavy trailer carrying
capacity above 5 MT but not
Exceeding 9MT

mNExceedi

Rs.4000.00 O
8

O s 0

(iii) for the ARTICLE No.1V, the following shall be substituted, namely :

“ARTICLE NO. 1V-MECHANICAL CRANE MOUNTED ON
MOTOR VEHICLE

Description of Vehicle
Rate of Tax

Annum-
Rs.5500,QQ

!arterlv T;x
Rs. 143gnO

Rs.2300.00

Not exceeding 3 MT
MT MT but not
exceeding SMT

ExGeediIIg 5 MT but not
exceeding 9MT
b==;$;1g 914-f

Rs.8800.00

Rs. 13200.Qa

Rs.1 5'im
Rs.3450:gO

O
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(iV) in the ARTICLE No. V, for SI.ho 3 to 5the following shall be
substituted and thereafter a new Sl No.6 shall be in senaI,namejy :-

“ARTICLE NO. V:-Vehicle used for Carriage of Goods (General
unrestricted Goods, water tanker etc.)

Description
of VehicleSI.No.
(General

Goods Truck
Annual Tax Quarterly Tax

Iia
for every additional I

MT above 3 MT

Rs, 1323.00
+Rs.270.00 for

every additional 1
MT above 3 Mf

Rs 3165.00 +Rs.98
for every

additional 1 MT
above 9 MT
Rs 434

+R 8.132 br

every additional 1
MT above 12 MTm o + IG
171.00 for every
additional

above IS

I;Ii:dIreI

Exceeding2

s -85

for every additional I
MT above 9 MT

Authoriz©d to
carry 12 MT
to 15 MT

lms mt:3700
for every additional 1

MT above 12 MT

Authorized to
carry 15 MT
and above

Rs i7820.00 + Rs

620.00 for every
additional 1 m above

15 Mr

(V) for ARTICLE No. VIII the following shall be substituted, namely :-

“ARTICLE NO. vin: Any other vehicle

SI.No pf Tax
Uciifi;)-itiIiliZ(Non-Transport & Transport)
not covered under any category as mentioned above a b
Durnpe ipl)orr / T Excavator, Hydraulic crane, Camper Van

Mb-bile Canteen, Mobile WorKshop, M Clinic,obiieCash Van
Rig, MoM Unit &Q CementingFork-lift, Tow-truck, Mobile

edes etc,machinany other trUck rnounted8

A
Mode of payment of tax excluding GST For new
vehicles

Hi of the original cost ofvehi91e
Fei;icIAfter 5 yoai

annual
2 % annuallistenem;iiiFaIread-
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(vi) in ARTiCLE No. VIII, in NOTE,

(a) for pint Noi the following shall be substituted namely :-

“ 3. in case of Transport Vehicle under category of Taxation Schedule-
II Article -1/Ii/Ill/IV/V/VI/VII VHL if the registered owner faHs to
pay the Annual/Quarterly tax on due date or within the graee
period as provided under the Ab4V Taxation Act, 1936, the

Registered owner shall be levied with a fine Rs. 10/- per day for
defaulting period (including the grace period)”

(b) after Point No. 7, the following point No.8 shall be inserted,
namely :-

“8. All Transport Vehicles, both Goods and Passenger at the time of
First registration in the State shall pay tax at least for a period of
1(One) year (Annual Tax) except the vehicles mentioned at Article
No. 11, 111 and VIII of the Schedule fl. Thereafter M.V tax of the
vehicle can be paid quarterly or annually.”

Repeal and 6.

savIng
(1) The Assam Motor Vehicle Taxation Ordinance

(Amendment) Ordinance 2023 is No.VI of
hereby repealed. 2023

(2) Notwithstanding such repeal,
anything done or any action taken
under the Assam Motor Vehicle
Taxation (Amendment) Ordinance,
2023 shall be deemed to have been
done or taken under this Act as if this

Act had commenced on 10th of July,
2023

GEETANJALI DAS SAIKIA,
Secretary to the Government of Assam,

Legislative Department, Dispur, Guwahati'6.
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